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CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD E£NCH I All.AHABAD 

A'llahabad, this the 1st day of June. 2000. 

CORAM : Hon 'ble Mr. S. Dayal, Member (A) 

Hon'ble Mr. Rafiq Uddin, Member (J) 

REVIEW APPLICATION NO, 5~ of 19~ 

IN 

ORIGINAL APPLICATION NO, 1125 ot 1992 

Aj it Kt.mar Mishra aged a bout 

38 years son of Shri R.n. Mishra 

resident of Military Farm Allahabad 

C /A Shri M .K, Upadhyay 

Versus 

1. Union of India through the 

Defence Secretary, Ministry of 

Defence, New Delhi 

2. Quartermaster General 

Army Headquarters 

Sana Bhawan, New Delhi 

3. Dy Director General of Military Farms 

Army Headquarters, QMG 's Br 

West Block III 

R,K. Furam 

New Delhi 

4. Departmental Prtnotion Committee 

through Dy Director General of Military 

Farms, Army Headquarters 

QMG 's Br, West Block III 

R. K. Furam, New Delhi, 

C/R Shri S.C. Tripathi 

-
(Open court) 

• , •• Applicant 

• 
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ORDE R 

- ,_,_ --~ - . s . !laya 1, Member (A) ) _:.J - IJ.... - .-:;: 

-:;-.:~ 2cvi.ew Pet ition has been filed for review 

-.: ::c:e:- -= a Division Bench of this Tribuna 1 in 0 .A. 
- '1'U; , _ ,.. ------ ::-- . !he or der was passed on 08.03.1995. By 

-::::- ~ ~ .:r":e:= ~..._.? a;;o l ie at ion was dismissed as no merit 

-.:;...., -=::: c ontentions of the a pplicant. 

-- ~=~llcant has filed this Review Petition -- -
- ~::x:::.::=-:z:.~-.c ~~::: ru~ 3 of CSR of 1986 is mandatory 

: r ibuna l has erroneously held that they were 

- ::~ :.:m5-;~rati~ instructions. It is also contended -
- ::._ ~ =~~!.fkatg is rec uired to be iss ued for an year 

as not he 1d that no vacancies are to be 
. 

- - "!~"! .. .. -- Jt f2:.- -,_ pranot i on. It has also been contended that - --- ---.. 

::S : i actua 1 error in the statement that the applicant 

.............. c::.r:::e~ :verred that his services had been totally 

I t is contended that if these three 

=3r~,:r~ ~ai !Jean t ake n into account the order would have 

----

-

b =cvou:r of the a pplicant. 

-~=:-nants of Shri M .K. Upadhyay for the 

·-~=t and Shri s.c. Tripathi for the respondents 

~ard . 

:!:e :livision Bench had considered rula 3 of 

-:.:2 ane :ft: r cons i dering the CSR has held that the 

:=oe=:~~9gs of DPC held in a subseauent year in which 

-=-a::JC!Rs of aarlier years have been taken into account 

,.. __ 
... -

x stand vitiated. The Tribunal has thus contemplated 

si:t-::ation in which the Ole could not ba held in each 

ca:r in tbe past and vacancies had to be filled up 

f~ a '"" •ba r Of years in a subseauent year ard have 

a~iwed at the above finding. 
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5. It is true that the Tribuna 1 have said that the 

a pplicant had not averred that his services have been 

totally without blemish and that his ACR are not adverse. 

The applicant, it seems has claimed that he had an 

unblemished career of 17 years but the Division Bench 

took into account the fact that the applicant was facing 

a depa rtmenta 1 inou iry and that he himself had stated 

that recommendations regarding his promotion were kept 

in sea led cover. 
• 

6. Under the circumstances we find no merit in 

the Review Application and the same is dismissed. 

Member (A) 

• 


